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ANocatien of wrtMMt, rio* and hnportsd 
•dibi* OHS fiom tho Conlral Pool to States/ 
U.Tt. forPOS aro madaon amoifithtoinonth 
basis taking into account tha stock poaWon 
in tha Cantral Pool, damand from varioua 
Statas. maikat availabiliiy, past off laka ato. 
Tha alloeations of thasa itams ara suppla- 
mantal in natura and not intandad to maat 
tha antira damand of any Stata or U.L

Laty Sugv : Alocation of lavy sugar is 
not basad on damand ra> 
caivad from Stata Gowam* 
mants. Allocation is mada 
on a uniform norm of 425 
grams par capita monthly 
availability forthaprojadad 
population  as  on
1.10.1986. On this basis 
tha monthly lavy sugar 
quota for Karnataka is 
17,769 tons.

Kafosana  Tha karosana oil raquira* 
mants of StatasAJ.Ts. aia 
asseŝ by aflowing suit* 
abla growth ovar tha allo­
cations mada in tha corra- 
sponding pariod of tha 
previous yaar. Tha yaar is 
divldad into thraa bk)cks of
4 months aach, namaly. 
Winter Bk)ck(l4ovambarto 
February). Summer Bk)ck 
(March to June) and Mon* 
soon Bk)ck (July to Octo­
ber). Allocations are mada 
blockwise.

KWMPf'® V OWf V1W 0®lPfi WipOHvOf fliiQ

0>) V so, tita acHon takan by diffarani 
Stata Oovemmedts so far?

THE MMISTER OF LABOUR AND 
WELFARE (SHRI RAM VLAS PASWAN):
(a) Yaa, Sir.

(b)  Inspadtona are oonductad by tha 
enforoement authorities of the State Qov-
iisnm a awllinsi i A rlmlnlafrMttn n ■ inr•rnfTwncsfvirmin iviiiuiĵoininiiirwiontiof 

datocting vkilations of tha praviskm of the 
ChM Labour (PiohbWon and Regulation) 
Act, 1966 and the Paetoriea Ad. 1948, and 
piosacuttons launched against tha emptoy*
wmm oono9rn0a, wiwrovwr MONury. mCr

cording to available infonnaUon, 230 prase- 
cutions under the Child Labour (Prohibition 
and Regulation) Act, 1966 and 1233 prose­
cutions under the Factories Act, 1946 have 
bean launched during 1966>69.

Hatianaili f̂tiltrntnaia rtnlart

321.  SHRI MAKUL NAYAK: Will the 
Minister of WATER RESOURCES be 
pleased to state;

(a) whether the Mahanadi-Chitratpala 
Project in Orissa has been included in the 
Eighth Five Year Plan;

(b) ii so, the amount earmaiked for that
pffp|9CI,

(c) the amount anocatedfbrthatprojact 
so far; and

Steps to Prohibit ChiM Labour in State*

320.  SHRIMATI GEETA MUKHER- 
JEE: Will the Minlsterof LABOUR be pleased 
to state:

(a)  whether Stata (Bovetnment have 
been asked to take concrete steps for pro­
hibiting employment of Chik) Labour in occu-

(d)  the steps taken in the execution and 
devetopment of that project?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAIKOTAOIA):(a)and(b). It is a VII 
Plan scheme spilling into VIII Plan. VIII Plan 
has not been finalised.


